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Before the nonbie Centr1 Administrative Tribunal, 
at Hyderabad. 

h1 

O.A.NO. 	 of 1990 

Between: 

).V,Selch&ina 	 .. Anolicants. 

and 

The Telecommunications District 
Engineer, Kumool-518 050. 

The Deputy General Manager, 
Telecommunications, Tirupati. 

r .Safiu.Ilah s o S.K.Hussai.n Khan, 
ed about 32years, c/o rele-

communiOations District Engineer, 
icurnool. 	 ... Respondents. 

'Particu1ars of the applicant: 

i) N 	ue of the applicant; D.V.Sekhanna 

Iame of the father: ).V.Rianna, 

Age of the applic ant : 29 years, 

iv) Designation and particulars Mazdopr, c/o Veldurti 
of office (Name and Station) Telephone Exhcnage 
in which employed: Veldurti P.O. & Mandal. 

y) Office adcress 

vi) Address for service of 
Not I c e a: 

VeldurlUT el ephone Exchange, 
Veldurti P.O. & Mandal, 
Kurnool district. 

K.Siva RedGy, Advocate, 
Advocate, 3-473/2, 
Earkatpura, Hyderabad. 

Partict1ars of the respondents:- 

1) The Telecommunications District 
E ngineer, Kurnool-51 0. 

2) The Deput1 General Manager, Tele-
communications, 'tirupati. 

3) p.safiaLah1U 	s/o S.K.Hussain Rhan, 
aged 29 years, c/o TeieOoirirIi4flicatioris 
District thginaer, Kurnool. 

Address for service of notices etc., 
on the respondefits is the same as 
ment3oned above. 
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.culars of the order against 
application is made:: 

application is filed, against the following order: 

o.E.32_3/Tribu.na1/90/9 dated @KNL the 21.3.90 

ii) Date: 21.3.1990 

- 	 iiiY The Divisional officer 
qi ecornunicatiOns, iUTflOOl. 

'iv) Subject in brief: 

The present anplicatiOfl is filed in not selectifing 

the applicant to the training >of Lin&nafl vide order dated 

21.Y.1990 p 8ssed tè flivisional Officer (igg), Tele- 

communications dated 21.3.1990. 

jurisdictiofl of the ±ribuiial: 

1
ie applicant declares that the subject matter of ' 

the order against which he wants redressal is within the 

jurisdiction of the .cribunal-Q &U 	CXA U)L 

Limit ation 

The applicant fuither declares that the applica-

tion is within the limitation as prescribed in Section 21 

of the Administrative Tribunals Act, l985.Ai'x.tt- _ .1? 

1• 'Facts of' the case: 

It is submitted that the ap'olicant was working as 

casual mazdoor since r:ovember, 198 in the resooncient s 

organisatiOn and his name was also sponsored by the 

It is sub;;ãtted that an action was initiated in 

the cadre of Lineman in uhe v arious suh_divisi011s of 

rurnool, Tel ecOLmUn1cati0fl5 'ingin earing, Divi,sionas 

well as in all other divisions of Telecommunications 

uircle to recruit £he staff reqaired to fillup the 

vacancies. uonseuent on to the respondent 1o.l called 
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for application from original casual inazdoors on 27.4.1983 

Theapo14  crtions were to readh by 17. 5.1983 for the test 

proposed bo be conducted on 17.7.1983. After the writtei 

the aptitude test, w ich ouFt to have been held on 17.7.83 

was postphoned andd held on 24.7.1983,  the first respondent 

and one postal Superintendent together Conducted aptitude 

test alongwith the s.D".O.T., N anadyal. The 2nd respon-

dent published the results on 26.12.1983 announcing a list 

of 23 candidates as selected. Thereafter first respondent 

published the same through his letter dated 16.1.1984 

S said therein that the D;p.C. will be conducted in due 

course for final selections, of the canoidates. Applicants 

contended thht candidates of all other divisions whose names 

were published in the 2nd respond entY s letter dated 26.12.83 

were giveP.. training and appoint(,,d as Lineman. However the 

first respondent did not send the qualified persons for 

training. Un 6.4.1984 the union raised the demand  to 

enable lineman selected to consunience training, the res-

pondents hãwe failed to t&:e any action on the demand of 

the union, 

iii) It is. submitted that aggrieved by the inaction 

of the respondents, the anolicant alongv:ith other 8person 

filed a U.A.N0.6110f 1987. The same was allowed by this 

noiYhle & Tribunal on 6.6.1989.  The 1-lonible Tribunal 

has observed categorically fl Thus under the rules and the 

instructions it was incumbent on the 1st respondent to declare 

a select list comprising of 20 names and taken the select 

list valid till all the candidates were aDnointed..." 

It is further observed that 

"The respondents are direct to complete the select 

list upto the -iumhor of 20 vacancies as notified by 

considering the applicants herein and if there is nothing 
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adverse vbich renders them ineligible for inclusion "in' 

the select list, they shall be included" in the select 

list and appointed as Lineman in Kurnool S ub-Division 

against future vac-ancies which have arises after Lfctober 

1986 with these directions the- application is ai1owqd. 

Thus it coau be seen that the contention of the trjbnal 
V 	 was that 	oe names were there in the list their names 

should be included in the select list. The rights of the 

parties have already settled by this Honthle Tribunal, the 

inclusion of names in the select list is a proceedural part 
- 

and verification of the adverse remarks. 

iv) It is respectfully sullxiiitteCi that the applicant was 

fnLly qualified and passed in, written and aptitude tes.' 

TA apolic@nt put in 614 days service. 	After the receipt of 

-' the judgment, the 	applicant alongviith other applicants 

therein filed all documents before the respondents herein. 

ahe respondents failed totakeup any further action. 	ur- 

orisiny, 	a list of candidates selected provisionally by 

the D.P.C. vide Memo.F0.E-32-3/Trbnl/90/51  dated 8.1.1990 

from the office of the 1st respondent hwerein the applicants 

name was not fcund. 	The 3rd respondent who is having less 

service than the applicant, name was there and -he is 

admittedly juniors to the, a-plicant. 	ftc applicant made 

a representation to the first respondent replied on 8.2.1990 

that the case of the applicant was under examinatinn and 

also admitted by him that the applicant has filed the Xerox 

copies of the day sheets. 	Un 21.3.1990, the respondent No.1 

herein infomed the aoplicant that an order passed by third  

resondent dated 14.3.1990 stating that my reouest for final 

list canhot be acceded since theletter from Accounts 
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officer, viahaboobnagar was brought 1ately 

It is humbly submitted that the apolic ant is 

a poor man. The administrative delay caused by the 

accounts Officer, 	hboobn3gr,  cannot he attributed to 

the 	icait. Infact, the applicant has already submitted 

all relevant papers to the 1st respondent alongwith other 

applicants in earlier Case. The first respondent in oz.er  

to help his perSons who is juniors to me has misplaced my 

papers. The third respondent is related to the first res-

pondeni. the applicant case shall be considered otherwise 

he will be put to irreparable loss. It is further sub-

mitted that the rights of the applicant was already settled 

by this ontble Tribunal in 0.A,61W/7t7  

vi. It is further submitted that the respondents have 
initiated 

not idc/any action after the judgment in 0.A.No.61W87t 

It is the duty of the respondent to verify all the docu-

ments, which: are under the custody of their department. 

Further the applicant was never called for to nroduce the 

same an& the applicant was ever placed before the D.P.C. 

for selection. the respondents are deliberately mis-

construed the orders of the iribunal. The sLected candi-

dates were not yet sent for training and they are sending 

on 1.7.1.990. 

net is of remedies ethausted;- 

The applicants that there is no other alternative 

and 	efficacious remedy eept to approach this 

uon'hle Tribunal as the orders in final passed by the 

authorities on 21.3.1990. 

ØMatters not previously filed or pending with any other 

The applicant f - ther declares that he had not 
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previously filed any application, writ petition or suit 

reading the matter in repect of which application has 

been made, before any court of law or any other authority 

or any .Bench of the Tribunal and nor any such application 

.rit petition or suit is pending before any of them. 

Reliefs sought: 

Main Relief: 

(A) 	In view of the facts mentioned above, the applicant 

in this u.A. is questioning the action of the respondents 

in not considering the case of the apolica 	for appoint- 

ment in accordance with the judgment of this non'ble Tribunal 

in .A.11- 0.610/87 dated 6.6.1989 and discriminating the case 

of the applicant alone is arbitrary, illegal and violative 

of Article 14 and 16 of the uonstitiion of India and the 

applicant hereix prys that a direction may be givm to 

respondents 1 and 2 to appoint the applicav 	forthwith 

and send him for training and further prays to set-aside 

the order E_32_3trrbnl/90/5 dated 	wherein the 

- 

- 	 respondent jo. was selected and  21.3.1990 order wherein 

recuest of tae 	 is rejected by the respondents 

and grant such other reliefs as it deems fit anci proper 

in the circumstances of the case. 

-<B) 	pen ting the disposal of O.A. the applicant prays 

that this i-co&hie Tribunal be pleased to suspend the order 

in 14emo.14o.E_32_3ffrhnh/90/51 dated 8.1.1990 to the ext 

of respondents 3 or alternatively a direction be given to 

respondents 1 and 2 to send the applict for training 

alonith other persons on 1.7.1990 and grant such other. 

reliefs 35it deems fit and proper in the circumstances 

of the case.uC 	'-I.-  aaar. 
Particulars of tank Draft/Postal order in respect. 

of application fee:- 

1.Name of the Bank on which drawn 
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2. flemand Draft N01 

or 

1. iumberof Indian postal urder(s) 

2. N ame of the issuing post Office: 	\c& 

3. Date of issue postal Order: 
\Or 

4. post Office at which payable: 	C e° 
* 	 cList of Enclosures: 

i.iemO dateci 5.1.1990. 

Nerno dated €L 2.1990 

r 	3. ReresentatiOn of the applicant dated V.1.1990. 

4. Impued Qxer dated 2,1.3.1990 

5. Order passed in 0.A.No.610 of 1987. 

Couns 1 tor t1&*iC2nt. 	 Applicant. 

H 

VerificstiOfl. 
9 V SL 	V 	 OW 	 / 

I, he abovenameci apnlicant co hereby declares that 

what I have stated in the above O.A. is-true to the best 

of my 1mov1edge, belief and infomiation and I have not 

suppressed any material facts in the above O.A. 

Hence, verified on this the 10h day of Jtme,1990 at 

Hyderabad. 

a 
Applicant. 


